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ന��ചി�മി� േചാദ�ം നം. 458 24-03-2025 - ൽ മ�പടി�്

��ർ�ര�ി�� �ര�ാ ആ�ൻ �ാൻ

േചാദ�ം ഉ�രം

�ീ. �. ആർ. �ദീപ,്
�ീ. എം.വി.േഗാവി�ൻ മാ�ർ,
�ീ. െക.െക. രാമച�ൻ,
�ീ. െക. ബാ� (െന�ാറ)

�ീ. പിണറായി വിജയൻ
(�ഖ�മ�ി)

(എ)

ആചാരാ��ാന�ൾ� ്േകാ�ം
ത�ാെത�ം

�ര�ാവീ���ാകാെത�ം

നിയമാ��തമായി ഇ�വണ ��ർ
�രം നട��തിനായി എെ��ാം
�ൻക�ത�കൾ ൈകെകാ��തിന്
�ഖ�മ�ി�െട അ���തയിൽ

േചർ� അവേലാകന േയാഗ�ിൽ

തീ�മാനി�െവ� ്വ��മാ�ാേമാ;

(എ)         01.03.2025 ന ് േചർ� േയാഗ�ിൽ ആന എ���� ്,
െവടിെ�� ് �ട�ിയ കാര��ളിൽ നിയമാ��ത നടപടികൾ
സ�ീകരി� ് �ര� ഉറ�ാ�ി �ര േശാഭ ഉറ�ാ�വാ�ം

തീ�മാനി�. േക� നിയമമായ PESO Act െല വ�വ�ക�ം

വിശദമായി പരിേശാധിേ����.് ഇ�ാര��ിൽ �ഖ�മ�ി ബ�.
േക� മ�ി �ീ. പി�ഷ ് േഗായലിന ് ക�യ�ി��.്   പകർ�്
അ�ബ�മായി േചർ��.  
    േപാലീസ ്, ഫയർ േഫാ� ്, ആേരാഗ�ം, റവന�  വ��കളിൽ നി�്
പരിചയസ��രായ ഉേദ�ാഗ�െര �ര സമയ� ് ഡ��ി� ്
നിയമി�� എ� ് ഉറ�ാ��തി�ം തിര� ്
നിയ�ി�ാ�� ഫല�ദമായ സംവിധാന�ൾ നട�ിലാ�വാ�ം
�രം �ര�ിതമായി നട��തിന ് െപേ�ാളിയം & േസ�ി
ഓർഗൈനേസഷൻ, േപാലീസ ്, ഫയർ, �ര�നിവാരണം

വ��ക�മാ�ം ബ�െ�� േദവസ�ം അധി�ത�മാ�ം

  �ടിയാേലാചി� ് ആവശ�മായ നടപടികൾ ജി�ാ ഭരണ�ടം
സ�ീകരി�വാ�ം  �ടർ േയാഗ�ൾ േച�വാ��ളള  നിർേ�ശ�ം
ബ�െ�� വ��കൾ� ്ന�ിയി��.്
        �ഖ�മ�ി�െട അധ��തയിൽ േചർ� േയാഗ

തീ�മാന�ിെ� അടി�ാന�ിൽ 14-03-2025 ന ്��ർ ജി�ാ
കള�േറ�ിൽ േദവസ�ം വ�� ് മ�ി�െട അധ��തയിൽ   േക�
  സഹമ�ി,   റവന�, ഉ�ത വിദ�ാഭ�ാസ മ�ിമാർ, വിവിധ
വ��ിെല ഉ�ത ഉേദ�ാഗ�ർ, ജന�തിനിധികൾ, േദവസ�ം
േബാർ�കൾ  എ�ിവ�െട അവേലാകനം നട�ി��.

(ബി) ��ത േയാഗ�ിൽ ആെര�ാമാണ്

പെ���െത� ്അറിയി�ാേമാ;
(ബി) ഓൺൈലൻ  േയാഗ�ിൽ പെ���വ�െട േപ� വിവര�ൾ

അ�ബ�മായി േചർ��.

(സി) �ര�ാ �ൻക�ത�കൾ,
െവടിെ��,് ആന എ�െ��ി�്
എ�ിവ�മായി ബ�െ��്

നിലവി�� നിയമ��ം േകാടതി
ഉ�ര�ക�ം പാലി��െ��്

(സി)    �രം �ര�ിതമായി നട��തിന ് െപേ�ാളിയം & േസ�ി
ഓർഗൈനേസഷൻ, േപാലീസ ്, ഫയർ, �ര�നിവാരണം

വ��ക�മാ�ം ബ�െ�� േദവസ�ം അധി�ത�മാ�ം

�ടിയാേലാചി� ് ആവശ�മായ നടപടികൾ ജി�ാ ഭരണ�ടം

സ�ീകരി�വ��.
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ഉറ� ്വ��വാൻ എെ��ാം
നടപടികളാണ ്സ�ീകരി�ി��െത�്
അറിയി�ാേമാ;

(ഡി) ��ർ �രം നട�ി�മായി ബ�െ��്

�ര�ാ ആ�ൻ �ാൻ
�പീകരി�ി�േ�ാ; എ�ിൽ
വിശദമാ�ാേമാ?

(ഡി)     െപേ�ാളിയം & േസ�ി ഓർഗൈനേസഷൻ, േപാലീസ ്, ഫയർ,
�ര�നിവാരണം വ��ക�മാ�ം ബ�െ�� േദവസ�ം
അധി�ത�മാ�ം ജി�ാ ഭരണ�ടം �ടിയാേലാചി� ് ആവശ�മായ

നടപടികൾ സ�ീകരി�വ��.

െസ�ൻ ഓഫീസർ
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GOVERNMENT OF KERALA 

Pinarayl Vijayan 
CHIEF MINISTER 

D.O. No. 2267/2024/CM, Dated 18.11.2024 

Dear Shri. Piyush Goyat ii, 

This is to bring to your kind attention certain serious apprehensions of 

the State regarding the recent amendments to the Explosive Rules issued 

vide notification G.S.R.633(E) dated 11th  October 2024 that merit your 

immediate intervention. These concerns are based on the feedback from 

various stakeholders that are adversely affected by certain Provision?f  the 

aforesaid amendment. 

Kerata enjoys a rich cultural legacy reflected in the spread of its religious 

places of worship across the length and breadth of the State. In fact, one of 

the visible features of this legacy and heritage is the splendour and grandeur 

of its festivals marked by the copious use of fireworks during these 

festivities. 

The State has always been committed to ensuring the safety standards 

and is scrupulous in the implementation of the various provisions of the 

Explosives Act. We strictly ensure that only those places of worship that are 

ç3)/able to comply with the standards envisaged in the Act are allowed to 

conduct fireworks. While it is necessary to accord paramount consideration 

to safety, it is also important to ensure that the amended rules impose only 

reasonable restrictions and do not impede the fair and reasonable conduct of 

fireworks that are part of the religious festivities. 

I wish to bring to your kind attention some of the specific provisions 

in the amended rules that are difficult to implement given the geographical 
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and spatial constraints faced by many religious places of worship. 

Furthermore, one of these amended provisions would in fact, entail an 

adaptation to newer methods in fireworks display. You will appreciate that a 

switchover from the traditional methods can only be achieved with time. 

Th? Table laid down in Rule 113 in the pre-amended Explosive Rules 2008 

specifies the documents for approval and grant of License. Item 6 in the 

Table pertaining to fireworks for public display was specified as "Licence to 

possess and use fireworks for public display". In the amendment, a quantity 

restriction has been brought and the entry was altered as 'Licence to 

possess and use fireworks for public display not exceeding 2000 

kilogram's at a time'. 

However, in applying for the license for the above (LICENSE FORM LE-

6), a new condition has been added as Condition 2, viz: - "The display 

fireworks shall be stored in a licensed magazine and displayed only at 

the places shown in the plan attached to the licence. The magazine 

shall be at least two hundred meters away from the display site." 

This imposition has been generally perceived to be very restrictive 

and unwarranted. This will be evident from the fact that in Table 3 

of Schedule VIII of the pre-amended rules, the maximum safety 

distance for magazine of category "X" fireworks even for a quantity 

of 3500 kg was only 45 metres. 

Another condition that has been introduced for the grant of the 

above licence as Condition 6 viz: - "A shed for assembling of the 

fireworks for display purpose shall be at a distance of minimum 

twenty meters from fireworks storage magazine and minimum one 

hundred meters from the display site." The Assembly Unit will be 

empty during the display of fireworks and therefore the stipulation of 

this minimum distance defies logic and makes fireworks operations 

unnecessarily difficult. 
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A third condition that has been introduced as Condition 22 viz: - "No 

tools, implements etc. made of iron or steel except mortars used 

for display shalt be kept at any time in the premises and no person on 

the licensed premises shalt have any iron or steel in his possession or 

on his boots or shoes." This will render the traditional method of 

using iron pegs and iron hooks for propulsion and grip impracticable. 

The transition to alternative methods will need time for the 

adaptation and necessary re-skiltirig. Tilt this is done, it is only 

reasonable that the operation of this condition be kept on hold. 

The Government of Kerala appreciates the need for imposing stringent 

conditions and ensuring rigorous standards and safety in the use and handling 

of fireworks. But such standards should be implemented only after a 

comprehensive assessment of the potential adverse consequences. Unless 

this is done, the implementation of the conditions listed above may pose 

insurmountable hurdles for the places of religious worship in the State. 

I request you that the conditions listed above may be kindly kept on hold 

tilt a comprehensive assessment is done. From our side, we would welcome 

any initiative from you to form a team to conduct such an assessment before 

the new rules are implemented. 

With regards, 

Yours sincerely, 

Pinarayi Vijayan 

Shi-L Piyush Goyal 
Kon'bte Minister of Commerce & Industry, 
Government of India 
Vanijya Bhawan, New Delhi - 110001. 

C py to'. r 

avt(\ . c°)0 



അനുബന്ധം 

Sl. No. NAME DESIGNATION
1 ശ്രീ.സുരേ�ഷ് രേ�ോപി ബഹു. പെപരേ"ോളിയം, പ്രകൃതിവോതകം & ടൂറിസം വകുപ്പ്

രേകന്ദ്രസഹമന്ത്രി

2 ശ്രീ. വി.എന്. വോസവന് ബഹു. തുറമുഖ, സഹക�ണ, രേ<വസ്വം വകുപ്പ് മന്ത്രി.

3 ശ്രീ.പെക.�ോജന് ബഹു. റവന്യു -  ഭവന നിര്മ്മോണ  വകുപ്പ് മന്ത്രി

4 രേGോ.ആര്. ബിന്ദു ബഹു.  ഉന്നത വി<്യോഭ്യോസ  -  സോമൂഹികനീതി വകുപ്പ്
മന്ത്രി

5 ശ്രീ.എം.പെക.വര്ഗ്ഗീസ് ബഹു. രേമയര്, തൃശ്ശൂര്

6 ശ്രീ.ബോലചന്ദ്രന് ബഹു. എം.എല്.എ., തൃശ്ശൂര്

7 ശ്രീമതി.ശോ�<ോ മു�ളീധ�ന് ചീഫ് പെസക്രട്ടറി

8 ശ്രീ.വി.എസ്.പ്രിന്സ് പ്രസിGന്റ്, തൃശ്ശൂര് ജില്ലോ പഞ്ചോയത്ത്

9 ശ്രീ.ബിശ്വനോഥ് സിന്ഹ 
ഐ.എ.എസ്

 അGീഷണല് ചീഫ് പെസക്രട്ടറി, ആഭ്യന്ത�ം & 
വിജിലന്സ് വകുപ്പ്

10 ശ്രീ.ടിങ്കു ബിസ്വോള് ഐ.എ.എസ് പ്രന്സിപ്പല് പെസക്രട്ടറി, റവന്യൂ & ഹൗസിം�് വകുപ്പ്

11 രേGോ.Gി.സജിത്ത് കുമോര് 
ഐ.എ.എസ്

പെkഷ്യല് പെസക്രട്ടറി, റവന്യു രേ<വസ്വം Gിപ്പോര്
ട്ട്പെമന്റ്.

12 രേGോ.രേഷക്ക് <ര്രേവഷ് സോഹിബ് 
ഐ.പി.എസ്.

Gി.ജി.പി.

13 ശ്രീ.പെക.പത്മകുമോര് ഐ.പി.എസ്. Gയറക്ടര് ജനറര്, ഫയര് & റസ്ക്യൂ സര്വ്വീസസ്

14 ശ്രീ.�ം�ോ സിം�്, ഐ.എഫ്.എസ് പ്രന്സിപ്പല് ചീഫ് കണ്സര്രേവറ്റര് ഓഫ് രേഫോറസ്റ്റ് 
(വൈവല്G് വൈലഫ്) & പെഹG് ഓഫ് രേഫോറസ്റ്റ്

15 ശ്രീ.മഹിപോല് യോ<വ് ഐ.പി.എസ്. കമ്മീഷണര്, എവൈwസ് വകുപ്പ്

16 ശ്രീ.പി.വിജയന് ഐ.പി.എസ്. എ.Gി.ജി.പി., ഇന്റലിജന്സ്

17 ശ്രീ.ജീവന് ബോബു പെക ഐ.എ.എസ്. മോരേനജിം�് Gയറക്ടര്, രേക�ള വോട്ടര് അരേതോറിറ്റി

18 ശ്രീ.അര്ജുന് പോണ്ഡ്യന് 
ഐ.എ.എസ്

ജില്ലോ കളക്ടര്, തൃശ്ശൂര്

19 ശ്രീ.പ്രരേമോ<് ജി കൃഷ്ണന് 
ഐ.എഫ്.എസ്.

ചീഫ് വൈവല്G് വൈലഫ് വോര്Gന്

20 ശ്രീ.രേശഖര് ലൂരേക്കോസ് കു�്യോരേക്കോസ് പെമമ്പര് പെസക്രട്ടറി, പെക.എസ്.Gി.എം.എ.

21 ശ്രീ.<ീപക് കുമോര് പെGപ്യൂട്ടി ചീഫ് കണ്രേ"ോളര് ഓഫ് എw്രേ�ോസീവ്സ്, 
PESO



22 ശ്രീ.ഉ<യകുമോര് എസ്. ആര്. കമ്മീഷണര്, പെകോച്ചിന് രേ<വസ്വം രേബോര്G്

23 രേGോ.ടി പി ശ്രീരേ<വി Gി.എം.ഓ., തൃശ്ശൂര്

24 ശ്രീ.എം.എസ്.സുവി ജില്ലോ ഫയര് ഓഫീസര്, തൃശ്ശൂര്

25 ശ്രീ.എം. ബോലരേ�ോപോല് പ്രസിGന്റ്, പോറരേമക്കോവ് രേ<വസ്വം

26 ശ്രീ.ജി.�ോരേജഷ് പെസക്രട്ടറി, പോറരേമക്കോവ് രേ<വസ്വം

27 രേGോ.സുന്ദര് രേമരേനോന് പ്രസിGന്റ്, തിരുവമ്പോടി രേ<വസ്വം

28 ശ്രീ.പെക.�ി�ീഷ് കുമോര് പെസക്രട്ടറി, തിരുവമ്പോടി രേ<വസ്വം


